Tripura Grant-in-Aid (Government Aided Schools) Rules, 2005
(As Amended upto 1% Amendment dt. 02.12.2022)
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Registered No. N. E. 930.

In exercise of general powers, the State Government hereby makeas
I

the foellowing rules namely: -

(i1)

(111}

1)

&)

CHAPTER-)

PRELIMINARY :

Short title, application and commencement: -

These rules may be called the Tripura Grant-in-aid (Government
aided Schiools) Rules, 2005,

They shall apply to all Government aided. Prirnary /Jr. High /3r.
Basic / High and Class-XII (H.S.) Schools in Tripura in respect of
awarding of the status of Grant-in-aid School and functioning of
school i furtherance of the Ecucation in the State.

The Rules shall come into force with immediate ¢ffect.

DEFINITION -

In these Rules unless there is anything repugnant to subiject or
context :-

“ADMINIGSTRATOR’ rmeans any officer  duly appointed as
Administrator by the Director of School Education.

“AUDIT DIRECTORATE” means the Audit Directorate, Governmentt
of Tripura.

“OIIRECTOR’ or “DIRECTOR OF SCHOOL EIDUCATION' rmneans
Director of School Education, Governinent of Tripura.

“EDUCATION DEPARTMENT” ITiCArs FEclucation (School)
Departimesnt, Government of Tripura;

CEMPLOVERS' means all categories of emplayens either appointed
by the Managing Committee or by the Administrator in absence of
any Managing Committee following all formalities with prior
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approval of the Finance Departiment through the Education
(School) Department;

“FEES” means any amount collected from the students for the purpoese of
functioninz of the Schools with due approval of the Education (Schont)
Departmert. '

“HINANCE DEPARTMENT” means Fmnance Department, Government of
Tripura.

“GOVERNMENT” means the Government of Tripura.

“GRANTS © means recuiring and non-recurring amount as may be
sanctioned to the Government aided Schools by the Education
Department.

“HEAD ©OF THE INSTITUTION” means the Headmaster [/
Headmistress, Assistant Headmaster / Assistart Headristress or
any other teacher holding the charge of the school.

“WMANAGLNG COMMITTEE’ means the Managing Coramittee as approved
by the Tripura Board of Secondary Education.

“WATIONAL ANTHEM” raeans the National Anthem of India.

“PRNALTIES® mean the penalties specilied in Rule-11 of the CCS (CCaA)
Rules, 1965,

“RECRUITMENT RULES” means the rules finalized by the Educaiion
Departmestt for recruitraent to different teaching and non-teaching pos:s.

“OTATE  LEVEL COMMITTEE” means the State Level Commitiee
coustituted by the Government.

“SECRETARY” means the Secretary of the Managing Committee:

“SCHOOL means a School recognized as Government aided
“Sehools and includes any up-gradation made with due prior
approval of the Education (School) Department and Finance
Departmoent. _
CHAPTER-II

TERNMS AND CONDITIONS FOR HAVING GRAINT-IN-AID STATUS

= In order to ezrn the status of Government grant-in-aid, following terms
and conditions will be taken into consideration: -

r N



Tripura Gazette, E)itraordinary lssue, June 8, 2005 A.D.

(a) A school shall have to be registered by the Director of School
Education as per the existing guidelines applicable from time to
fume ;

(k) There should be minimurm number of students enrolled in various
classes which should be as per the following scale :-

. SL.No Category of Schools Classes Minimum oumber |

of pugils i

(@ Primary School ‘ Class- I-V 200 B

(i) Junior Hizh /Senior Basic School Slass —V1 -VIII 250 i
o) High Schuol Class-VI-X 400
v Class-X11 School(f1.S.) Class-V1-XI1 600

(¢)  There should be required teachers including trained teachers as
per the guidelines applicable from time to time;

{d)  There should be Managing Committee duly approved by the
Tripura Board of Secondary Education,

(¢} There is a transparent system of proper maintenance of accourts,
audit ;

{3 There is adequate administrative apparatus, satisfactory discipline
& acceptable standard of academic efficiency as per guidelines
applicable from time to time;

() Managing Comrmittee of the concerned 3chool shall have to provide
a resolutionl to the effect that it shall abide by the existing

instruction and Rules and regulaticns of the
Education($chool)Department;

(h) The concerned school should have the followirg amenities or
shall provice for :-

i) Suificient accommodation (at least 10 sq.ft.} floor arca per pupil along
with provision for cycle / car stand;

11} Suitable site for future construction of school building as per need;
1) The land belongs to the school;
W) Adequate playing fields and ground for physical culture;

v} Satisfactory drinking water supply and sanitation facilities;

vi)  Well-equipped library;
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Amenities for out school activities;

Cornpulsory singing of National Anthem before the class WOTK
starts;

No religious compulsion is to be resorted to in the school;

No crimina cases are pending against the school;

The High and Higher Secondary schools must be an affiliate to
Tripura Board of Secondary Education or the Central Board of

Secondary Education, New Delhi or 1.C.S.E. Boarc;

ELIGIBILITY FOR PAYMENT OF GRANT-IN-AID :-

A school siready granted the status of Grant-in-eid shall fulfil ths
following in order to become eligible for getting payment of grant-in-aid: -

Has faithfully complied all the official instructions, provision of rulzs in
the matter of staff, academic affairs, accournts, financial requirement etc.;

Has submisted audit repert from a qualified Chartered Accountani and
also utilization certificate about expenditure of grant money to the
Director of School Education;

Has paid legitimate dues of the staff and others as per NOIMS;

Has mainlained all records according to the instructions and ealso
deposited GPF contributon of staff duly in the Post office, in time;

Has not collected any extra fees, charges from the students than what
has been permitted by the Director of School Education;

Has not earned any bad name Or entangled with unnecessary
litigation,;

Managiny, Committee of the school has not done anything contrary
to Government decision or against the Government;

A school shall apply to Director o School Educntion for grant after
fulfilling above criteria. After examination of the annual budzet
duly approved by the Managing Committee and all other criterias
tisted at (a) above if it is s0 found that the concerned school is
cligible o get grants, the concerned school will have to take
following steps in order to get grants: -

4
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The Head of the Institution shall prepare & bill as per the existing
procedure of the State Government and signed it strictly
accordingly to the required fund as sanctioned by the Dirccror of
School Tiducation. The said bills shall be countersigned by @n
authorized officer of the Education {School) Department as notified
from tirne to time by the Fducation (School) Department (o
facilitatingy drawl of grant-in-aid from the Treasuries;

The Head of the Insiitution shail be responsible for proper
accounting, draw: of money including its timely payment;

All monetary transactions are to be entered irnto the cash book
aleng-with maintenance of other registers as inay be instructed
from time to time by the Director of School Education;

A Bank account has to be opencd with prior approval of the
Direclor wf School Education wherein all such sums shall be
credited. The said account shall be operated under the joint
signature of the Secretary of the Managing Commiltee and the
Hcad of the Institution. In case there is no Managing Comurnittee, it
shall be maintained by the Administrator and the Head cf the
Institution;

The Heac of the Institution shall send a menthly expeiditure
statemient (o the Director of School Education; A

For seltling all claims under TA, LTC, Medical reunburscement bilis,
prior sanction of the Director of Schocl Education will be requirec;

The counlersigning authority shall have to be satisfied with every
Lill submitted for countersignature that it has got necessary
sanction/allotment of fund from the Director of School Education.
It shall bz the duty of the countersigning authority also to ver.ly
periodically as to whether the drawn mwoncy has been duly
accounted or not;

FUNCTION OF THE MANAGING COMMITTEES: -

A duly spproved Managing Commitiee or in ils absence, tae

Administrator, shall have the following functions among other things: -

1)

Appeintment to all teaching & non-teaching ernployces includiag
Headmas er / Headmistress and Assistant Headmaster / Assistant
Headmistress shall be made in accordance with the direction given
by the Lirector of Schocl Education and on the basis of the

~
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rocommendat on of the duly constituted gelectilon Board f
Dcpartmcnml Promotion Committce (DP{CT). No appalnt‘mcnt shall
be made unless it is duly approved by the Direstor of gehool
Edueationn who shall obtain approval of the Edusation (t:‘-ch:‘;(.=!)
[epartment i reluding Finanee Department wherevey needed;

A.ppointment to the post of '[-ieadmastm:'fI—lcadmist:f:ss / Assistant
Fleadmaster/ Assistant Fleadmistress and Upper Division Cleric
chall be rnade ob promotion through  the duly constitutd
Dc:p;‘;:u“‘tn’w]:ltﬂ1 Promotion Committce (DPC)- pPromotion shall he
made  stricty according  to the seniurit;y—c:‘um-—mc1'i_t and the
Managing Committee shall maintain & seniority list catepory-wist
hoth for the teaching and non-teaching employces O ihe basis of
the criteria being followed In Governraent schools and offices. If
any I-SEIVICe teaching oOf non-teaching employee COMES from
anolher uml or school and joimns services i any prlvatc:ly managed
cchool, his [ her posliion in the seniorty list will be deterrmined
with elfcet rom the date he / she joins the service in the 0w

school;

Appointmert to all calegorics of posts both by direct recruitment
and pron‘10ti01‘1 shall be made stricly following all provislons af 1t
Reeruitment Rules finalized by the Education (5chool] Drepartmeiit
{or these ¢ tegories of posts in Government schools;

The  consutubion of Selection Board and HETE ‘Departm(:mal
pPromotion Comanitlee (DPC) shall be made following the proviskons
applicable i State Government and only after it is duly ap-pmved
by the Dire ctor of School Lducation;

e age of yetirement on suyx:rmmu_atién of all jcaching and NI
teniching  cmployces including Group-D erployecs i privatey
managed «chool shall be same @5 applicable in Governmenl

schools,

e Managing Cornraittee shadl have o follow all et siing
provisions and procadure ol the =tate Government in regard 1O
rrscrvalions and for filing up of the vacant poste

Latcs ol Ailferent fees to be collected fror the students shall be
decided only with the prior apprc-val of the ircctor of Schnol
fnducationt

all reports and returns as required shall b gqubmitted 0 e

Director  of School Education 0T to any other Governpiznt
Departneent within the prescribcd time limit;
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Repular meeting of the Managing Comrnittee at least once in every

two months;

All other provisions as mentioned in the rules for Management of
recognized Non-Government Institutions (Aided and non-Aided)
Rules, 1969 of West Bengal as adopted by the Tripura Board of
Secondary Education shall equally be applicable and the Managing
Committecs are required to follow all such provisicns strictly;

SUPERSESSION OF THE MANAGING COMMITTIE :

The Marnaging Committee may be superceded by the Director of

School Education under the provisions of any of the following
corclitions: -

The Manag ng Comrmittee if in the opinion of the Director of School
Education lails to attain reasonably satisfactory level of efficiency
in the management of the school or has shown gross irregularities
including financial irregularities, violation of rules or lack of
interest in academic and other allied activities of the school;

If the funct:oning, discipline etc. of a school are unsatisfactory;

Ii one or rmore conditions of recognition or any of the provisions of
these rules are not fulfilled;

If it is found that the Managing Committee has indulged in any
irregular practice by default in spending Governrnent grant or in
regard to submission of Utilization Certificates of the grants within
the specified dates etc.;

In case of any violation to comply with the direction given by the
Director of 3choel Education;

Failure to comply with the directions of the audit report within the
given time frame;

For super-session of the Managing Committee, D rector of School
Education shall issue a show-cause notice giving full opportunity
to explain its defense allowing a maximum perinod of 30 (thirty)
days. On receipt of the reply of the show-cause novice, the Director
of School Education will record his findings in writing and take
riecessary action in exercise of the powers conferred on him under
this rules. !f no reply is received within the period of 30 (thirty)
days, Direc.or of School Education shall have the powers to take
action ex-parte;

~
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‘¢y When a Manaeging Committee is superceded urder any of +he
provisions of Rule ©(a), the Director of Schocl Education wrill
immediately appoint an Administrator to discharge the duties for
managemer t of the concerned school;

T FACILITIES TO BE PROVIDED TO THE GOVERNMENT AIDED

SCHOOLS:
£) Once a schiool is given status of grant-in-aid, fcllowing facilities

nay be provided: -

) \00% pay and allowances to the approved teaching and nor-
teaching staff including payment of the dilference in rates of
interest if CPF,

i) The scale of pay and other admissible allowances, all retiral
benefits, reimbursement of medical expenses, LTC, HTC, House
Building Advance and TA [/ DA shall be same as applicable in
Government schools subject to the condition that all instructions,
rules and regulations determining the recruitment of teaching anc.
non-teaching staff are being adhered to strictly;

11} Leave shali be guided as per the State Government Leave Rules
appiicable n Government schools;

w)  Contingency and non-recurring grant in furniture, maintenance etc.
ot the scales to be decided by a State Level Grant-in-aid Committee
constituted by the Education (Schoolj Department and also subject
to availability of budgetary support;

v)  All schools shall have to maintain 1:40 teachers-students ratio.
Relaxation may be considered by the Edacation {School)
Departmern’. with the prior approval of the Finance Department only
in special ¢cases;

vi] Following norms will be maintained for having non-teaching

staff :-

Category of Schools ’ - Norms

Senior Basic School Group-D — 1/one]

High Schocl L.D.C. — one for completed 300 siudents.
- Group-D - 2 {two)

Higher Secondary School UDC - 1 (one)

LDC - 2 (twc)
Group-D-3{three) {excluding Lak oratory)
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H.5. Schools with science subjects shall have one post of
Laboratory attendant for each laboratory subject High/Higher
Secondary Schools having roll strength of 500 students or more
and havinig a school library with strength inchading text books is
not less than 3000, may have one post of Librarian. If any shortfall
is there as per this norm, the concerned school may send proposal
to the Director of School Education for necessay action and only
on approval of the Department with the concurrence of the Firance
Department, a schoonl will be allowed to go for meeting the gaps.
Similarly, even there is extra manpower compared to the said
norra, they will be allowed to continue till their retirement /death
or leaving the job whether is earlier and in the event of it, the said
post will automatically be abolished till it reaches to the said
norms. Schools having attached Boarding Houses will be entitled
to engage Cook-cum-Masalchi / Helper in the scale as applizable
in Goverrment schools with the prior approval of the Director of
- School Education;

Untrainec. teachers shall be provided professional training n
phases;

Director of School Education shall reserve the right to provide part

facilities for which no claim of the school shall be entertained.

3.

NOEMAL DUTIES OF THE EMPLOYEES IN A WEEK :

(a) Teaching Personnel :

classes at the minimumn.

Headmaster / Headmistress , 1 11 classes at the minimum

Assistant Headmaster /’ Assistant | :] 22 classes at the minimumn

Headm stress

Teacherr of any designation 25 classes + 11 (matorial /
' special  class)  additional

:[b) Ministerial Personnel: All kinds of official works relating io school

adininistralion as assigned.

[c) Group-D employee: Any duty as assigned

CHAPTER -1I1

DISCIPLINARY MATTERS: -

Tripura Civil Services (Conduct) Rules, 1988 shell be applicalile o
all the teaching and non-teaching staff of school;

Frovided that notwithstanding any provision in the Tripura Civil
Services {Zonduct) Rules, 1988 the teaching and non-teaching steff
of Government Aided Schools shall be entitled o take part in an
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Election lo any Legislative or local Authority. During the period
holding any such elective post, they shall be granted leave withcut
pay for & continuous period up-to a maximum of 10 (ten) years or
1p-to the period of their tenure of such membership, whichever is
lzss and during that period, yearly increments shall be allowed to
them on 1otional basis.

. All the teaching and non-teaching staff of schocl will be subjected

to  Cenfral Civil Services (Classification, Control & Appeal)
Fules, 1905 as adopted by the State for any disciplinesry
proceedings  with the following changes :-

Suspension of an employee :

The Managing Committee/ Administrator of School may with the

pricr consent of the District Education Officer / Deputy Director of

School Eilucation heading the district as the case may be, suspend
a teachirg and non-teaching staff where disciplinary proceedings
against him / her is contemplated or pendingz or where a cesc
against him in respect of any criminal offence is uncer
investiga ion or on trial.

Penalty imposing authority :-

Penalty imposing authority shall comprise of District Education
Officer of the concerned district or in his absence, Deputy Director
of School Education of concerned District, Secretary of the
Managing Committee / Administrator and nominee of the Director
of 8chool Educaticon.

Appellat» authority :-

Appellate authority shall comprise of Director of Schocl Education
as Presiling officer, another Head of the Departmeni of the
Government to be nominated by the Education Department and
One Hesdmaster of ancther H.S. School. N> appeal shall be
entertained unless it is submitted within a period of 45 (forty-five)
days from the date on which the appellant receives the copy of the
orders appealed against. Provided that the Appellate Tribunal may
entertain the appeal after the expiry of the said period il it is
satisfied that the appellant has sufficient grounds for not
submitting the appeal in time. )

Presenting Officer :-

Presentirg Officer shall be the Head of the concerned Institution
(previded he is not the Accused cfficer) and i the proceeding is




1.0,

11,

Trip ara Gazetie, Extracrdinary [ssue, June 6, 2105 A. D.

against the Head of the Institution, the Presenting Officer may be
nominated by the Director of School Education.

CHAPER ~ 1V
MISCELLANEQUS

WITHDRAWAL OF GRANT: -

It in the opinion of the Director of School Education, it is so {ound
that any school is not fulfilling any terms and conditions of the
grant or violating wvalid instructicns of the Director of Scheol
Education or the State Government or taking contrary action
which is violative of the various instructions and rules, the
Director of Scheol Education with the approva. of the Education
(School} Department either withdraw the grart-in-aid status or
stop payraent of grant by issuing a speaking orcer after allowing a
reasonable opportunity. Director of School Ecucation may also
proceed to suspend temporarily payment of grant subject to the
inquiry cn a grave complaint. In case of temporary suspension, the
Director of School Education may arrange to draw in part or in full,
the grant-in-aid of the school through a Departmental Officer for
malking payment. The amount so drawn and paid shall be deemed
to have bzen given to the school concerned as grant-in-aid for that
period. eparate accounts in respect of such grants and
expenditlire shall be maintained by the officer concerned.

AUDITING OF ACCOUNTS: -

In addition to the requirement to submit an audit report in respect
of the accounts of schools from a registered Chartered Accountant,
State Government reserves the right to get the accounts audited by
any other Government Officer / organizetion or through
Accountaat General, Tripura.

Wherever such audit is undertaken, copy of the audit repcrt
should L« endorsed to the School. Director of School Education
and to thi: Secretary of the Education Department.

New provisions regarding recognition vis-a-vis enrolment and
staffing pattern shall not affect the status of those schools, which
had alreedy been brought under grant-in-aid before the date of
introduct.on of the new rules;

11
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The earlier Grant-in-aid Rules {(Recurring) to privately menagec
Primary / Jr. Basic School in Tripura Rules, 1978 and Grant-in-
aid Rules {Recurring) to privately managed Junior High/Senior
Basic / High and Class-XIl Schools in Tripura, Rules, 197& as
notified under No.F.87 {35)/DE/76 dated 10-01-1979 shall stancd
repealed from the date of publication of this rues in the official
Gazette.

The State Government may issue such general or special directions
as may, in its opinicn, be necessary for the purpcse of giving effect
to these rules.

By order of the Goveraer,

7
=l | S0,
{ B. K. CHalraborty )
Commissioner & Secretary to
the Government of Tripura

Printed at the Tripura Government Prass, Agartala. 12>
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
EDUCATION (SCHOOL) DEPARTMENT

No.F.15(15-1)-SE/GIA/2016/Part-1/1691 Dated, Agartala, the 30th November, 2022.

NOTIFICATION

In exercise of its general power, the State Government hereby makes the following rules to

amend the Grant-in-Aid (Government Aided Schools) Rules, 2005:-

1s

s8]

Short title application and commencement:

(1) These rules may be called the Tripura Grant-in-Aid (Government Aided Schools)
1* Amendment Rules, 2022

(ii) They will come into force on the date of the'i‘rw};ublication in the Tripura Gazette.

Amendment of Rule 2:-

followfn_g: - “Director” or “Director of
/ Education, Government of Tripura® .
esiollowing: - “SECRETARY " means

(i) Clause (c) of Rule 2 shall be sl

School Education” means “Dire
(ii) Clause (p) of Rule 2 shall beSubsfiniied:

the Secretary of the elected '%gﬁ’%fgf’fﬁg Cot

i

Amendment of R"ule 3:-

i sti;ﬁ:[ed with thezifglfé_

Clause (b) of Rule 3 shall it 7 te
nber of stiidents e

b) There should be minimg
as per the following scal

1 various classes which should be

SI No. Category of School Minimum number of pupil

Class- V| 200

@) Primary School

) e ——— si | dClass- VI | 250
(i) Junior High/Senior Basic Schoo i i i
L g i “FClasss: I-X 400
(1) High School ¢f Y Closs VX 200

©% SRCldss- X1 | 600

{1v) Class X1I School (H.S))

.. f-Cléss- VI-XII | 350
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4. Amendment of Rule 4:-
Clause a (iv) and b (vi) of Rule 4 shall be substituted with the following :

a) (iv) Has maintained all records according to the instructions and also deposited the GPF
contribution of staff in the Tripura State Co-operative Bank Ltd./ Tripura Gramin Bank/any
other Nationalized Bank in time as the case may be.

(b) (vi) For settling all claims under TA, LTC, HTC, Medical reimbursement bills, prior sanction
of the Director of Secondary Education will be required;

5, Amendment of Rule 5:-
Clause (i) and (ii) of Rule 5 shall be substituted with the following and clause (iii) and (vi)

shall be deleted:

i) Appointment letters to Headmaster/Headhiistruss Asstt. Headmaster/ Headmistress shall be
given by the Managing Committee on the recommcndatlon of Director of Secondary Education
duly selected by the Departmental Promotion Committee (DPC).

it

Appointment letters to all teachmg staffs
recommendation of Director of Seconds
a duly constituted Selectlon Board/ TRB

Appointment letters to all non-teach
recommendation of Director of Secg
the duly constituted Selection Boa

For appointment of teachér_in m
be required.

No appointment shall be made withou n
shall obtain approval of the Educanon (Sch;

wherever needed;

ii) Single post of Headmaster/Asstt. Headry

(a) Appointment to the post of Headma M)eadm]stress shall be made on promotion from the
post of Assistant Headmaster/ Assistant Headmistress having at least one year experience as
Assistant Headmaster/ Assistant Headmlstress through the duly Constituted Departmental
Promotion Committee (DPC). Promotion shall be made strictly according to the seniority
cum merit cum ACR and the Managing Committee shall maintain a seniority list category
wise both for teaching and non-teaching employees on the basis of the criteria being followed
in Government school and offices. If any in-service teaching and non-teaching employee
comes from another GIA school and join in service in any Govt. aided school his/her position
in the seniority list will be determined with effect from the date of his/her first joining in -

service.
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(b) Appointment to the post of Assistant Headmaster/ Assistant Headmistress shall be made
on promotion from among the Post Graduate Teachers (PGT) of concerned GIA School
having at least Seven years regular teaching experience and requisite qualification i.e Post
Graduate (Master degree) with 50% marks including B.Ed through the duly Constituted
Departmental Promotion Committee (DPC) approved by the Director of Secondary
Education. Promotion shall be made strictly according to seniority cum merit cum ACR ;

{¢) Appointment to the post of Under Graduate Teacher (UGT), Graduate Teacher (GT), Post
Graduate Teacher (PGT) shall be made by direct recruitment. Post should be ¢reated by the
Managing Committee with the consent of the Director of Secondary Education with approval
of the GA (AR) Department and Finance Department. Selection of candidates shall be made
by the Teachers’ Recruitment Board of Tripura through Teachers Eligibility Test
(TET)/STGT/STPGT. For appointment of teacher in minority Grant-in-Aided schools,
recommendation of TRBT shall not be required.
iz g
(d) The Managing Committee shall‘main';ain a seniority list category wise for the existing
teaching and non-teaching employees on the basis of the criteria being followed in the
Government Schools and offices In case any in service teaching employee comes from
another school or office by tendering résistiation fromhis/her previous post and joins in
service in any aided school, his be determined in the seniority list with
effect from the date of his/her j ie new school;

1

1l the existing provisions and procedure

{e) The Managing 'Committee ; :
icy as per 100~ Point Roster and the

of the State Government in
iiiy Deleted. 3
vi) Deleted.

Amendment of Rule 7:‘—~r

Clause (v) and (vi) of Rule 7 shall be subsiituted with. thé"following:

(v

v) All schools shall follow the teachgr&stude_qts ratio as prescribed norms for the
Government Schools. Relaxatiof 1y bq}_éonsi;dﬁ_ejéd by the Education (School) Department
with the prior approval of the Finaric Department only in special cases;

e

vi) Following norms will be maintained for-having non-teaching staff:

| Category of School Norms |
Senior Basic School Group-D - I(one) |
High School LDC-1(one) for completed 200 students, Group — D — 2(two) 3
Higher Secondary UDC - I{one) ﬂ
chool LDC-2(twa) for completed ?OO students f
L Group-D-3(three) (excludin g Laboratory Attendant) ;
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9. Amendment of Rule 9:-
Clause (ii) and (a) of Rule 9 shall be substituted with the following :-

(if) CCS(CCA) conduct rules will be applicable to all the teaching and non-teaching staff of
Grant-in-Aided Schools as and when adopted /notified for Teachers of Govt. Schools with the

following exemptions :-

(a) Suspension of an emplovee:-

- The Secretary, Managing Committee/ Administrator shall have the power to suspend ,dies- non,
to held -up the salary for unauthorized absence and criminal offence, fraudulent drawal and
misappropriation of Grant-in-Aid released by the State Government subject to the prior approval
of Director of Secondary Education. The Director of Secondary Education shall have the power
to issue direction to the Managing Committee to suspend ,dies- non, to held-up the salary for
unauthorized absence and criminal offe ce, frauduvlﬂ,eqt drawal and misappropriation of Grant-in-
Aid released by the State Govt. & such direction shall be binding on the Managing Committee.

10. Amendment of Rule 10:-

The following Clause shall be incorpg

&E) of Grant-in-Aided Schools. The
ents in the Madhyamik and H.S.(+2-
e Board ‘Examinations [Madhyamik
Its of concerned District for three
| shall,be reviewed and if there is
d prgvided to the school may be
fnearest Grant-in-Aid School and
d'Schqols. -

(i) There shall be a meéchanism
grading shall be done based on pe dhice of
Stage) Examinations. If the performaiice of the s
and H.S.(+2-Stage)] ‘is not at pat wi £,
successive years then the Grant ‘ e
no improvement thenafter
withdrawn. The teachérs of*
existing students will be sent to

b

13. New Clauses to be incorporated in Rulé"nile —

(i) In case any Grant-in-Aided Schools found non-functional (Non- feasible due to Very poor
enrolment) , the said school may be taken up/ merged/close down by the Government and the
teaching and non-teaching staff of that school may be adjusted with nearest GIA school as per
requirement by the Director of Secondary Education.

1) Existing excess teaching and non teaching staff of GIA School may be redeployed to the nearest
GIA School with shortage of staff as a onetime measure according to the needs of different
Grant-in-aid schools of the State by the Director of Secondary Education.
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iii) In case any in service teaching and non teaching employee comes from another GIA school by
redeployment, his/her seniority will be determined in the seniority list with effect from the date of

his/her joining in service in the first joining school.

iv) If there is no eligible candidate (teacher) available for appointment to, the. post of HM/AHM in a
particular GIA School; as per written requirement of the managing commxttee the Director of
Secondary Education may depute HM/AHM from Govt. school to that school till such eligible

. candidate is found.

v) Every new recruitment to the post of teaching and non-teaching staff in Grant-in-Aided schools
shall be borne in the School Education Cadre. An administrative review shall be done in every
five years by Director of Secondary Education and the excess teaching / non-teaching staff may
be redeployed to other nearest GIA Sthool ‘based on the need analysis supported by written
requisition of Managing Committee of shonage school

(vi) The Grant-in-Aided schools which-do not fulﬁll the norms- (preferably in regard to number of
students enrolled} of the Department those y be absorbed/ taken ovellmerged with
nearest school by the State Govern

(vii) Since there is single post (School w
in-Aid Schools, the School shall fé
by Government Schools.

*mcurred in organizing post school
activities. Hence the School

authority may collect fees from the students io meet such expenditure.

By order of the Governor,

™
o
DU CHAUDHURY

Secretary to the
overnment of Tripura.
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